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MR, DEPUTY  CHAIRMAN : The House 
stands adjourned till  2.15 P.M. 

The House then adjourned for 
lunch at fifteen miutes past one of 
the clock. 

The House    reassembled after    lunch at 
fifteen    minutes    past    two   of   the    Jock, 
MR. DEPUTY CHAIRMAN in the Chair. 

THE   APPROPRIATION    (RAILWAYS) 
NO.  3 BILL,    1972. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : Sir. on behalf of Shri K. 
Hanumanthaiya 1 beg to move : 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
fervices of the financial year 1972-73 for 
the purposes of Railways, as passed by the 
Lok Sabha, be taken into consideration." 

The question  was proposed. 
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SHRI T. V. ANANDAN (Tamil Nadu) : 
Mr. Deputy Chairman, Sir, the Bill before the 
House is for authorisation and appropriation 
from the Consolidated Fund of India to the 
tune of about Rs. two thousand crores less Rs. 
sixty-seven crores. While participating   in the 
discussion   on this Bill 
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Chairman of the ARC and as a Chief Minister, 
you must know what would be the feelings of the 
railwaymen and the working-class if a privilege is 
curtailed. So, here the officials should also be 
taken up for the spontaneous and lightning strikes. 
I hope you will give some order in this respect. 

Now,   coming   to   the   working of   the 
Railways, I   have always   had   the   opinion that   
the   railway finances   are   sound   and safe.   It is 
the method of accounting that is m question.  
When there were many railways in this   country,   
the Government Railways, the railways of the 
Maharajas of the States. the railways of   district 
boards and  municipalities,   at that time   the  
Britishers   introduced   the  Indian   Railways   
Act   in   1890 which is still on   the Statute Book.     
If you analyse  section   21 (a) you  will   find   
that freedom is not given to the Railway Ministry 
to fix the  freight   of  the commodities   that they 
carry on the Railways.    The restriction is still 
there.    That restriction was all right m those days 
where   they have said that the Central    
Government's    order   should     be obtained   
before   the   freight   rate   on   any commodity is 
raised. Now, when the Central Government is 
running   the  Railways,   is it right to  carry on 
with   that   rule ? It needs amendment.     
Therefore,    you     must    see whether there is 
any possibility of amending this old and 
outmoded  Act of 1890. Section 72 is there which 
fixes the responsibility   on the Railways.    It 
gives liberty to the consignor and the   consignee 
to exploit  the Railways.    Therefore,   at least 
apply your mind to this   aspect,   before you   
come   and   say that    the  Railways    are    
corrupted.     The Railways    are   not    corrupted.    
We   start corrupted   in   this   country   of ours   
under democracy.    If you go   into the   Vedic age, 
you will   find that   even during the  days of the   
Vedas    there   was    corruption.    Even during   
the   period   of  Ashoka    there   was corruption.    
Corruption   is there   from the day the world was 
born.    Therefore, please do not say that the 
railwaymen are corrupt. Are we   not   corrupting   
the voters   in   this democracy ? When we go for   
their votes we pay something to each voter. In the 
Supreme Court   also it is there.    The law-makers 
or the men   who govern   this   country   are the 
Members   of Parliament.    In the papers we see   
that so and   so has   been   given Rs. 2i lakhs to 
change his party.    All these things 

[Shri T. V. AnandanJ 

I start off with my commendation of the 
hon. Railway Minister and the railwaymen 
for the efficiency the Railways in this 
country have attained. If it is compared all 
over the world, I think we stand next to 
Japan and I believe there may come a time 
soon when the Indian Railways can even 
excel the Japanese National Railway. 

Another point   on which I want  to give 
credit   to the  hon. Minister   is   his  recent 
announcement   in the other  House to  con^ 
done the   break in   service  of several thousand 
railwaymen all over India.    Sir, f may here 
point   out that it is not the characteristic of  
Indian railwaymen   to go on   strike but for the   
instigation and   encouragement being given   by 
certian   political   parties in this  country   to   
take  advantage   of  their support   and   to sell   
their politics  in   this country.    Now, yesterday 
or the day before yesterday the hon. Prime   
Minister of India has asked the working-class   
of this country not to go on   lightning  strikes   
and thereby paralyse   production.    Of course,  
there are two views about it.   It is a very good 
advice which should  be given consideration,   
but I may say that the officialdom on the 
Railways also do not  act prudently.    Without 
giving proper  intimation and   notice   they  
curtail certain privileges which the railwaymen 
have been   enjoying.    I may  quote here  for 
the information of the hon. Minister that house 
rent and city compensation allowance* being 
enjoyed by the  railwaymen in   the southern 
part  of  the  country,    at  Ambattur    and 
Yelahanka,    had   suddenly   one   day   been 
curtailed   and  when   the poor  railwaymen 
went to   draw their  salary,   they   found   it 
short to the extent of Rs. 25/—.What would 
happen to   the poor  railwayman's   family ? 
There are political parties   who would desire to 
take advantage of  it and they would ask them to 
go on a lightning strike.    Therefore here I  
would  say  that the  hon.   Minister must   direct 
the  railway officials   that   any privileges given  
to the workers   should  not be curtailed without 
prior intimation to the railwaymen.    That 
clause was there in 1948. When we  got  
independence   there was   an order of the 
Railway Board that the recognised union   
should be consulted  before withdrawing  any    
privilege.    Where  has   that order gone ? I 
appeal to you, Mr. Hanuman-thaiya,   with your  
vast  knowledge  as  the 
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have happened. The judiciary is also corrupted. 
It is a fact. If you go to the High Court, do you 
get things done unless you tip some those 
people there ? Then why do you say that the 
railwaymen are the only men corrupted. But 
one thing I admit the compensation that you 
pay for pilferage is very high. Pilferage and 
theft should be stopped. If you give incentive to 
the railwaymen it would be stopped. I know the 
mind of the railwaymen. If you say to them that 
if savings aie shown by way of stoppage of 
pilferage and theft, I will call the children of 
railwaymen and provide them with 
employment, that would work. That is ihe most 
needed situation in the country amongst the 
railwaymen today. But you may say that the 
Constitution comes in the way. The 
Constitution must be changed. If you want the 
Railways to function properly and justly as 
you desire. Therefore, this incentive must be 
given to the railwaymen that if they energise 
themselves and stop this pilferage, surely they 
would get an assurance from the Railway 
Ministry that their sons would be protected. 
That is the fundamental need today in the 
country taking the entire unemployment 
prevailing here. 

Next, I would say that the Railways are 
functioning very well, and I also said how the 
accounting sjstem is working. You are now 
serving to the extent of 124 crores of rupees to 
pepole. Nobody can deny that because the 
Railway is the property of the people. The 
railway should serve the people. About the 
suburban traffic and about carrying foodgrains 
and about the Defence, nobody can say 
anything against them. But when you carry iron 
ore, coal, coke, etc. why do you show a 
concession to them ? It amounts to Rs. 20.38 
crores as the concessional traffic towards coal, 
iron ore, gypsum, limestone and dolomite 
which are used for the steel industries. When 
you raise the cost of steel and the cost of coal, 
is the Railway given any exemption there ? At 
the same time, you carry at a concessional rate 
all these materials to these factories—coal, 
limestone, dolomite, etc. Are you not 
reasonable in demanding that there should be 
an exemption made when the coalmine owners 
demand the price of coal to be increased and 
see that that is gi anted? Why then this one side 
traffic and exploitation of the railway in this 
case ? Therefore I say that there should be a 
reappraisal of the   accountancy    of   the    
finance   of    the 

railways. The Railway Ministry is fully aware 
that in the en t i re  world the services are being 
subsidised by the Governments concerned. I 
can quote here the Bri t ish Railways are given 
about £140 million for the social service that 
they do for Britain. So also the French National 
Railways got £157 million; the Canadian 
Railways get £41 million, the Japanese National 
Railways get £14.1 million and the Italian 
Railways get £185.8 million, all subsidised by 
the respective Governments for the social 
service that they do. But I am not now 
demanding that our railway should be 
subsidised in this poor country. But can I not 
now say: Why should you pay the divie'ent at 6 
per cent, amounting to more than Rs. 152 
crores ? Can you not be handed b ck that 
amount for development work ? Let us pay the 
dividend to the exchequer. But let that dividend 
be redirected to the railway for development 
work and that amount should be equally 
distributed all over the country. As the previous 
speaker spoke, certainly Rajasthan needs 
immediate attention. So also Orissa, Kerala and 
all these States. This sum of Rs. 160 crores or 
Rs. 175 crores whatever it may be according to 
the calculation, that should be ploughed back to 
the railways for implementing the employment 
programme. I know that the Railways is the 
only one department where the problem of 
unemployment can be solved to fulfil the desire 
of the great Prime Minister. I know what they 
are doing. On crash programme so many crores 
of rupees have been allocated. But it will not 
give permanent job. It will give seasonal job 
and the problem of unemployment cannot be 
solved. But if this amount is given to the 
Railways it would be permanent revenue 
yielding investment. The Railways will provide 
not only employment but you will get back 5 or 
6 per cent, dividend on the capital that is 
allotted to the Railways. This point, therefore, 
you must think of. 

Coming to another point, when Dr. John 
Mathai was the Railway Minister he expressed 
his desire to the Prime Minister to sit with the 
representatives of the Railway Board and the 
Federations for solving the problems of the 
railwaymen. In the forenoon at that meeting 
the railwaymen got some concessions at the 
time of negeotia-tions.    But   in the   
af;ernoon the   Railway 
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Board    suggested   that    without   him   
they would look after the whole thing. 

Mr. Minister, you know that through a 
decision of the arbitrator you are spending 
Rs. 2^ crores by granting 12 days' casual 
leave to the four lakhs workshop staff. Now 
that 4 lakhs of workshop railwaymen enjoy 
57 dSys' leave with pay, the other ten lakh of 
railwaymen can ask you : Why should there 
be discrimination ? They should also be 
given 15 days' paid holiday. And then you 
will have to yield to their demand; otherwise 
on the point of discrimination they will go to 
the Supreme Court under the Constitution to 
get this concession, granted to them because 
it is a discriminatory decision. Therefore, I 
say, Mr. Minister, in future if there is a 
difference of opinion between the Federations 
and the Railway Board on any question, you 
should, as the Minister, preside over that 
meeting, sit with the representatives of the 
Federations and the Railway Board and find a 
solution instead of referring the matter to an 
arbitrator or an adjudicator. There is the 
Adjudicator whose decision is yet awaited 
although it is over 2\ years. You are the true 
representative of the people. You have been 
elected by them, and you are answerable to 
Parliament. As representative of the people 
your status is the highest. Have a National 
Railway Labour Council where you should 
have three representatives of the Federations 
and three from the Railway Board and you 
should sit there as the Chairman. Find a 
solution. Refer the matter to the Arbitrator 
only if you cannot find a solution. 1 know 
railwaymen are not insincere. They are a 
patriotic lot in this country. They want to 
work for the country. And the Railway Board 
Members are also interested. But your 
intetest is more than anybody's interest as the 
representative of the people. Therefore, 
please, follow the suggestion that 1 am giving 
you and adopt it if you think it is in the 
interest of the Railways. 

Sir, another point. 1 say you must think 
of the pncashment of leave to the railway-
men. They can accumulate to the extent of 
180 days. But at the fag end of their service 
they do not enjoy leave. Therefore, why not 
introduce this system of encashment of leave 
? If  a   man  applies  for   one   month 

leave, grant him two months' leave, and one 
month's cash in lieu so that he can enjoy his 
one month's leave. And you can debit two 
months' leave to his account. Think on the 
lines of encashment of leave. There are seme 
public sector undertakings who are adopting 
this policy. 

Another point I   would   mention  is that 
yesterday you said in   reply   to   a   question 
that a separate Wage Board cannot be granted 
to   the   railwaymen    because   they   are 
classified as Central Government employees. If 
they are Central  Government   employees, may 
I point out that code  rules are   there for the 
day-to-day  activities and the service conditions  
of   the railwaymen ? And   under Rule No. 705 
of the   Establishment  Manual if the State 
Government or the municipality which extends 
the limits   of   the   city, pays house rent 
allowance or city   compensatory allowance to   
its   staff,   then   it   should  be given to the 
Railway   employees also in that State. Now   
the   Tamil   Nadu   Government has extended 
the city   limits to 34   kilometres in the city of 
Madras   and to 16 kilometres in Madurai and  
Coimbatore and according   to   the   
recommendations   of the Pay Commission    
for    the    State   Government employees,   it   
is   paying these   allowances. But when the 
railwaymen damand that under Rule 705, they 
are also entitled   to   the city compensatory 
allowancee you say, "No, no, it is an issue to be  
settled   by   the Finance Ministry." This is not  
right.   How   can you say at one time that they   
are Central Government employees and at  
another  time thit the matter should be settled   
by the Finance Ministry ? You   have   got   an   
independent Budget. You have got   1.7   
mill ion   railway-men under you. It is the 
biggest concern in the country. Ycu must take a 
decision here. The code rules   are   there,   it   
is   not   from yesterday but for    100-odd   
years they have been in force. In  the   case   of   
bad   climate allowance, you have said   that   if   
the State Government   employees   are   
entitled   to it, the Contral Government  
employees are also entitled to it. Here also if 
the State Government   employees   are  entitled   
to H. R. A. and C. C. A., 1 think   the   Railway   
employees should also be granted those 
allowances, as per the rules in force. 

Sir, another point that I want to make is 
that befitting the political situation in the 
country,   you  must   create  an  atmosphere 
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among the working classes that the country is 
run purely on democratic lines and the 
Government desires to usher in democratic 
socialism. That feeling must be inculcated in 
the railwaymen Now, if a poor railwayman 
appeals in a court of law against a decision of 
the Railway officials and the court fortunately 
gives a judgment in favour of the employee, 
immediately your Railway officials go in 
appeal to the High Court, and if the High Court 
turns it down, they go to the Supreme Com : 
because they are given the power of 
expenditure from the Railway revenues. This is 
not right. If the lower court gives a favourable 
judgment to the employee, I think in a 
democracy the officials must accept it. bow 
down their heads to the judgment and not go in 
appeal because it is not being spent from the 
pockets of the officials: it is spent from the 
Railway revenues, in reply to one of my 
questions, you have said that an amount of Rs. 
45,000 has been spent on 41 cases in the last 
year or the yearr before last. This amount did 
not come from the pockets of the Railway 
officials but from the revenues of the Raiiways. 
Therefore, put end to that. Befitting the pledge 
the ruling party has given to people that they 
will eliminate poverty—garibi hatao—and 
unemployment, you must create a feejing 
among the workers that the country is going 
democratic lines and if the judgment is in 
favour of the workers, the poor man, the 
starving man, the Government will accept it 
and not go in appeal. I know you have gone to 
the Sup eme Court in the case of the ministerial 
Railway staff who had been wrongfully retired 
at the age of 58. Now are you not paying them 
three years' sa/ary for wrongfully retiring them 
? Is this not wrong on the part of the Railway 
Board ? I have pointed out that it is wrong on 
the part of the Railways to take this decision. 
But you insisted on wrongfully retiring pre 
1938 railwaymen. And now you are paying 
them in thousands, 36 months' salary, without 
getting a pie of work from them. Now, you 
should pass an order that in such cases, without 
consulting the Railway Minister, the Railway 
Board should not go in appeal to the Supreme 
Court or the High Court. This will suit the 
democratic set.up of our country which the 
Prime Minister wants to build. Please let there 
be a thorough change in the outlook. Let the 
people realise that theirs   is   a   truly   
democratic   count:y   for 

poor people. In this House especially Bengali 
representatives always complain that the 
scarcity of wagons causes the scareity of coal 
and coke and so industriesare being closed. 
You have got only about 3. 85 lakh wp.gons. 
Why do you not build more wagons ? A small 
country like the United Kingdom has got 10 
lakh wagons. It is a small country of the size of 
Tamil Nadu with.a population of five croes. It 
has got one million wagons. Yours is one of 
the biggest countries and it is now carrying 200 
mi l l ion  tons of goods traffic. Is it not right on 
your part that you should have given 
forethought to your 0p'an ? You should have by 
this time provided one mil l ion wagons in this 
country catering to the need of the industry. 
Or, there must have been some malditribution 
of wagons. That also must be taken note of. 
And wagon construction should be introduced 
all over. When wagon construction was going 
on very well, I believe, there was an order from 
the Railway Board to stop construction at 
Ajmer Workshop and Goldenrock Workshop. 
Is that the way to do things ? When the Prime 
Minister says and when Young Turks are so 
vehement about getting rid of capitalists in the 
country, you are encouraging private capital by 
giving them the construction of wagons which 
was being done at Ajmer and Goldenrock 
Workshops. This way you are only 
eucouraging private capital. Is this the 
democracy that has been envisaged by the 
Prime Minister ? I do not know whether the 
Prime Minister is aware of it or not. Therefore, 
it is not right. Give back the work to these 
Workshops which have been constructing these 
wagons so long and at a cheaper rate and also 
to time. They had fixed targets and the targets 
have always been fulfilled by these Workshops 
because they are adept in manufacturing 
locomotives and rolling stock. 

Some more points I would like to bring to 
your notice. One of them is about the closure 
of Mandapam Loco Shed. Why should it be 
closed when you are not able to bridge the road 
from Mandapam to Ramesh-waram? It is 
under the Fourth Five Year Plan. You have 
laid the foundation stone for building that road 
bridge. It has not yet been completed. Once it 
is campleted, it is good, Mandapam Loco Shed 
can be abandoned. Now, in the month of 
December and January the Pamban bridge  
goes out of 
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commission.    Then Hie   coal slock   will be 
diverted    through boats   to   Rameshwaram. 
From Pamban   to Rameshwaram it  is about 12 
miles distance.    If you abandon this coal 
supply,   Rameshwaram will cut   off from the 
mainland of   Ramnad  district.    Therefore, 
your railway   officials should  think on these 
lines, not on   the lines of economising over 
staff or   on showings   some savings.    They 
should not   have this closure    for economising 
on staff or on  showing some savings.  It is not   
wise on   their part   to do so.     Then there are 
people still working 14 or 16 hours on    the    
Indian    Railways,    especially    the running   
staff.      When you   want    to give 
employment to   more men,    is it not    r i g h t  
that you   should curtail   this   overtime?    I 
know that    there   are   some    drivers   who 
claim Rs.   400 as overtime   aithuough their 
basic pay   is only Rs.   200 or Rs. 240. They 
claims Rs.    4.0 in   the shape of   overtime. 
With that   extra money   you  can   employ 
another driver.   Is it impossible to work the 
railway men to eight hours? It  is very easy. If 
they make up their   mind, they can do it. So, it    
is not    light.    Therefore, I    say the running 
staff should   be classified is "intensive".    
When   pilots can   be given as much as Rs.   
6000 because  of   the responsibility, the 
intricacy and the danger that in invoved in their 
duties,    the driver of   an engine can also be   
asked to   work for   eight hours because he is 
the first   man to be sacrificed in an accident.    
He also faces risk 3 PM.        and   danger   and   
therefore    his hours of work should be reduced 
and he   should   be classified as   'intensive'. He 
should not be allowed   to work for more than 8 
hours.    This    will   not only    satisfy running 
staff,    but you   will thereby    create more 
employment    potential on    the Indian 
Railways.     I say this because    Indian Rail-
ways   alone can    solve the   problem  of un-
employment.    Not   merely 1.7 mi l l ion  jobs, 
but you can create   another 1 mi l l i on    jobs, if 
you   can give  connection   to    the en t i re  
village in the country.     Now you have only 
60,000 kms.    In England   which is   a small 
country and is   only as big as Madran State 
they have   55,000 miles of   rail.    Where is 
55,000 miles    of   rail    in England,    a small 
sountry and   where is 60,000 kms. in such a big 
country as India ?    You construct more 
railways and   increase the employment pot-
:ntial in   the  country   and   similarly   you 

curtail the   hours of  work and create more 
employment opportunties for others. 

Another important Point is about the 
confidential reports ........  

MR. DEPUTY CHAIRMAN : You have 
already taken half an hour. There is one more 
speaker from your Party. 

SHRI T. V. ANANDAN : Then I will not 
elaborate my points. Confidential reports are 
not necessary because all are Indian. They are 
the people who elect you. They are the king-
makers in this country, they give you votes. 
Why do you doubt them ? When you doubt 
them, they should also doubt you. Therefore, 
remove this confidential report system because 
it was introduced by the Britishers not by any 
one of us.    This system should be scrapped. 

Then about electrification. Even yesterday I 
received an assurance from the Minister that in 
the Fourth Plan, electrification scheme will be 
taken up between Arkonam and Madras as soon 
as the Vijayawada electrification scheme starts. 
It is very good. But this Madras-Arkonam 
electrification scheme should be done by the 
Southern Railway and not by the South Central 
Railway. Originally I agree it was to be done by 
the South Central Railway. But now 1 say that 
this portion of work should be done only by the 
Southern Railway. 

Another important point is about recog-
nition of Unions. You must take the credit for 
giving recognition to the three projects, 
namely. Integral Coach Factory, Chitta-ranjan 
and Varanasi workshop. Last month our 
Defence Minister gave recognition to the 
Avadi Tank Factory. Why should then 
recognition be not given by the Railways for 
'heir unins ? It is a very great issue which will 
create trouble in the future. Therefore I say at 
least those who are affiliated to the Federation 
should be given recognition. You have yourself 
admitted that they are doing very good work 
for the national interest. 

Another point is this : Have you ever 
visited the Parliamentary Reservation Office ? 
If not, you should. We are going there every 
day... 
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MR. DEPUTY CHAIRMAN : There is 
no time left for the other speaker from your 
Party. 

SHRI T. V. ANANDAN : Kindly pay a 
visit and do something about it. They are 
booking Rs. 9,000 every day. For that, look 
at the staff, look at the amenities that you 
have provided. I think it is very d.ffi-cult for 
Members of Parliament to go there and stand 
there. Please think over this matter. I think 
there is good future for the Railways under 
your leadership. 

SHRI H. S. NARAS1AH (Mysore) : Mr. 
Deputy Chairman, Sir, I support this Bill. I 
congratulate the hon. Minister for Railways 
for having produced a surplus budget for us. 
But, Sir, still there are certain vita' pro blems 
that confront our Railways which are to be 
tackled. 

Sir, the most important problem is the 
problem of ticketless travel. Ticketless travel 
has been causing continuously a lo s of 
nearly Rs. 25 crores every year and this 
problem requires to be urgently tacked by the 
honourable Minister. Sir, the Third Class 
compartments have become free for all and 
there seems to be abolutely no accommoda-
tion even for the ticket ho'ders. Now, if this 
kind of ticketless travel has to be tackled 
successfully, apart from the ideas or the 
projects that the Railway Minister may have, 
in involving the States and seeking their co-
operation for tackling this problem, I would 
suggest, Sir, that every compartment must 
have Conductor, a Conductor, a Conductor 
capable of trckling this rush of people into 
the>-e compartments rather by show of force 
and strength. Now, as the situation stands, I 
find even the legitimate ticket-holder finds no 
place in these compartments, particularly in 
the Third Class compartments. So, Sir, '-his is 
an urgent problem both from the point of 
view of raising the revenues and also for 
prov'd-ing the much-promised and much-
taiked-cf amenities for the Third Class 
passergers. So, Sir. the suggestion that I have 
given probably deserves consideration at the 
hands of the hon. Minister. 

The second problem, Sir, which has been 
a menacing one is the prob'em of mounting 
compensation claims which are being settled 
every year   to the tune   of   nearly    Rs. 13 

crores. This is also wi th i n  the knowled e of 
the honourable Railway Minister end I know, 
Sir, he has been t ak ing  steps to tackle this 
problem. But, if this is to be tackled 
successfully, the officers in the higher echelons 
of the Railways should not confine them.elves 
to their  Headquarters and simply content them 
eives with their supervisory role f.om the 
places where they are, but they sh <u'd 
proceed to the spots, spots where there are 
heavy leakages, pilferage-, e;c. and must mix 
with the lower and subordinate ranks and create 
an atmosphere of confidence and courage so 
that any possibility of collusion between the 
subordinate officials and the offenders may be 
completely excluded. 

Sir, there is another problem which 1 
would like to stress' for the consideration if the 
Railway Minister and that is the problem of 
disci intent amongt the railway employees. 
As it is, Sir, 1 find that many grievances arc 
voiced, many kinds of dissatisfaction are 
expressed, by the railway-men in their 
confenees and their stand nj grievance seems 
to be with reference to the wage structure and 
the service conditions according to which they 
are working and they seem to be very 
unfavourably placed when compared to other 
workmen in the public sector undertakings in 
an analogous situation. If this dissatisfaction 
en the part of the railwj ymen has to be 
removed resuming in the successful working of 
the Railways, the only doctrine that has been 
accepted and that can be prescribed for the 
Railways is that of worker's participation in 
the management. This has been experimented 
in certain public sector undertakings and found 
successful. I see no reason why this should rot 
be extended to the railwaymen as well. 
Contented and honest workmen in the rail-
ways, one of the biggest public sector under-
takings in our country, will go a long way in 
helping the Railways in solving these 
problems producing better results and reducing 
losses. 

With these   observations, Sir.   I support 
this Bill. 
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SHRIMATI SUM1TRA G. KULKARNI 
(Gujarat); Mr. Deputy Chairman, before I 
commence my speech about the Railways 
Appropriation Bill, I would like to congratulate 
the Minister on the remarkable achievement 
that his Ministry achieved during the Bangla 
Desh crisis. I think that in the annals of history 
nowhere a nation WKS called upon to transport 
so many troops, so many goods, so much 
construction material and all kinds of transpo t 
facilities that wereneeded to cope with the cris's 
of a nature of Bangla Desh over a long period 
of ten to twelve months and that is where our 
Railway Ministry under the able guidance of 
the Minister carried out their duty ceaselessly 
and faultlessly with tremendous zeal and 
dedication. The second point which impresses 
me very much and which pleases me also is the 
keen desire of the Minister for finding the 
deficit of Rs. i6 crores from within his own 
Ministry. The normal tendency is to look for 
loans here and there or to take a further loan 
and borrow money from Government but the 
Minister has put down his foot. He wants to 
improve the quality of administration and to 
cover up the gap of Rs. 16 crores with n his 
own Ministry. However, I may point out that I 
do not think that the Railway budget can be 
described a deficit budget. On the face of it, it 
does show that we are short of Rs. 16 crores. 
But let us have a look at the figures. Our 
estimated gross receipt for the year 1972-73 is 
Rs. 1106 crores. Our estimated expenditure 
comes up to Rs. 950 crores. That means we 
have got Rs. 1 '5.23 crores as surplus. However 
out of that we have to meet three liabilities. 
The main l iabili ty consists of divdend to the 
tune of Rs. 159 crores which is payable to the 
Government. No other public sector 
corporation assures any dividend. But this is 
not the case with the Railways. Under the 
Indian Railways Act it   specificilly lays 
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down a fixed liability for dividend which is c 
.arged every year to the account and as sue.) I 
feel that when the M i n s i r y  pays tha dividend, 
it cannot be described as r u n n i n g  in loss. 
The Rs. 16 crorcs of deficit has a.'lsen from the 
repayment of the pievious year's loan. 
However, this bidset could not be d scribed as 
a surplus because as yet the Railways aie not 
able to generate enough su pius for 
leinvestment or fresh investment foe 
development purposes. So, we have to admit 
that as yet we have not come to a sta e where 
the Railways can claim lage margin of profit or 
surplus for the development all over the 
country. However the point on which 1 
congratulated the Minister brings out one more 
important thing which is very satisfying, 
namely, that a high decree of administrative 
potential exits's in the Railway Ministry. But 
here I have a question to ask. is it necessary 
that this h'gh degree of administrative ab i l i ty  
shou'd come to the fore only under the dire 
distress that we experienced during the Bangla 
Desh crisis? It ts true that under a c i s i s  most 
people are apt to sink their differences and 
forget their acrimony and they put their 
shoulders together in the interest of their 
mother country and that is what we did, but 
should we not make efforts to institutionalise 
the Ivgh administrative ab i l i t y  and make it a 
regular feature of the Ministry. ShOuid we 
leave it to wait for a time when we are faced 
wilh a c r i s i s?  What I would like the Minister 
to find out is what kind of leadership is needed 
which will make our people in the Railway 
Ministry to work with the same degree of 
comm tment as they did during the Bangladesh 
crisis. Another tri.ig is that if we want this 
administrative poten-tlal'ty and this degree of 
commitment, which they are capable of, it is 
necessary that we create the climate where such 
innovative administration can flourish. Do wc 
ha\e such an administration where we can per-
petuate it ? As against these two very solid 
points in favour of the Ministry of R; ilways. 
there are some risks as well. The Railway 
Minister says in his speech—I refer to 
paragraph 18—that production of steel and 
coal is anticipated to increase and furnish 
considerable traffic to the railways and traffic 
in foodgrains, fertilizers and petroleum 
products is also liekly to go up. As a result of 
all these  factors   the railways 

are going to get much greater business and 
improve their  earnings. Now in these very 
lines I am able to hear a tor.e of co n-placency. 
What they say is, those Ministries are working 
and producing things and so we are going to 
increase our business and so we have done our 
duty. I ask, is it an achievement of the Railway 
Ministry ? Is it not the achievement of the 
Steel, Coal and Mmiding Ministries ? It is they 
who have functioned well and incidentally the 
railways are get t ing more busines., since they 
arc the prime transport agency in the country. 
They are showing returns and profits but surely 
that is not as a result of their contribution. So 
there is a danger of complaceny if we were to 
feel that the crisis in over, better days have 
come and now we can relax; we have achieved 
all that we could and we need not bother any 
further. Whatever improvement that is 
anticipated it is all because of external 
conditions. The important question is : Has the 
Railway Ministry got anything to show by way 
of improving the quality of their service, by 
way of improving their reliabili ty ,  by way of 
lowering the cost of the service rendered by 
them ? I would like the hon. Minister to tell us 
what the Railways are contemplating to do for 
improving their performance in each of these 
areas, i.e., quality, rel iabi li ty  and cost. You 
will agree with me, Sir, that our quality is no 
qual i ty  whatsoever. We really do not have 
any qua l i ty  worth speaking in the services 
rendered by the Railways. As far as 
rel iabi l i ty is concerned, I am sure the most 
unreliable thing today is the Indian Railways 
and lastly the costs are going up every time; the 
freight is going up the fare is going up so much 
that the poor man can ill afford to travel by rail. 
1 am sorry to state that I do not see any 
indication of these goals any where in this 
report. 

SHRI   O. P. TYAGI   (Uttar Pradesh) : 
But the Railway Minister is reliable. 

SHRIMATI SUMITRA G. KULKARNI: 
Of course, the Minister is reliable. I started 
with congratulations for him; I do have great 
faith in his ability; otherwise we would not 
have coped with the Bangla Desh crisis. But 
from these pages I do not see any efforts to 
achieve these rather abstract goals as I would 
put it. On the contrary I find a justificatsory 
approach on behalf of the Railway Minister. 
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Here is a Report entitled "A Review of the 
Pe.formance of the Indian Government 
Railways". This contains innumerable statistics. 
On page 65 of this Report you Hi d a 
comparison made between (he Indian Railways 
with those other countries regarding average 
rate per passenger kilometre ahJ average rate 
per tonne kilometre. Of course, India is the 
lowest in this with a pes .ei ger kilometre rex of 
2.50 paise and 5.4J paisa per tonne kilometre, 
As againsi ih.s the figures relaiing the USA are 
16.74 and 7.28 respectively, But these figures 
are highly misleading. These figures are 
vroiked out by just multiplying the dollar by Rs. 
7.50. What 1 say is, a comparison can b, done 
on y where there is some ci g ound. Only a like 
can be compared with a like. Can we go and 
compare ourselves w ih the US \ when there is 
nothing in common between the two countries ? 
How c n we do that ? The conditions are not 
similar. So, whatever is ind.cated by these stati 
,t cs is really mis'eading. 1 will explain how. 
The USA has got the highest tariff of i6.74. I 
know many of our friends in this Kou:e have 
visited the United States. Can we ever expect 
two to find there these equivalent of the Janata 
Express packed with passengers like sardines in 
the unbearable heat of 135 degrees in Dhaubad 
? Can you e\ei imagine such a thing in the 
States ? All the trains in the United States are 
air-conditioned. They are heated during and cot 
led during summer. If they make a statement 
that a certain train is going to arrive at 7.35 
hours in the morning, it remains 7.35 hours. 
And it does depart at its scheduled departu-.e 
time. Can we promise sach things in our 
country? We cannot do it. 1 cm ieferring to the 
United Siates because it is riven in this Repori; 
otherwise 1 would never have made this 
comparison. I am not an admirer of the United 
States but because our Ministry has compared 
i tself  and said thai our rates and fires are the . 
loweslin the whole world and those of the Unit 
d States are the highest, so I am indulg  ing    
in   this   comparison. 

Then, Sir, no one in the United Slates, 1 
am sure, has ever to sleep outside the booking 
tffice twenty days ahead of the p anned 
journey to travel by train for a mere 300 miles 
distance between Ahmedabad and Bombay. 
Sir, I do not know whe:her my revered  
Minister   friend   has   ever gone 

and purchased a ticke fo- travel by rail in the 
last ten years. But I do, I am a mother and I am 
a wife. My husband is a professor and I have to 
offload him in various ways. So I have many 
occasions to visit railway s'ation and undergo 
the humiliation whenever we want to undertake 
a journey by rail. 1 can easily claim privileges 
being a grand daughter o( the Muhatma and 
being member of this House. But I dont like to 
ask for special privileges and so I go myself 
Besides I like to find out things for myself. I 
must admit that 1 have had poor experience. 
The extent of humiliation that people have to 
undergo cannot be fuliy described. Such things 
don't exist in other countries And so it is belter 
that we don't compare ourselves with other 
countries and don't indulge in this exercise of 
complacency. In the United Stales, high 
quality, rel iabil i ty  ^nd adequate cost control 
in addition to a fair and equitable return for the 
traveller's fare are assured. If they charge you 
high rates, they assure you a high degree of 
service. As against this what does our Indian 
Railway do ? It favours us by giving 6 feet x 1" 
feet accommodation in a three-tier sleeper 
coach. Is this a fair comparison ? Besides, why 
do we waste time in collecting this sort of 
statistical figures and having these Tables 
prepared ? I am sure in the Railway Ministry a 
number of statisticians and a number of experts 
must be spending their valuable time in 
collecting all these fipures and multiplying 
them by Rs. 7. 50 and g'oating over the fact tha' 
our railways are the least expensive and our 
rates are the lowest in the world. I t h ink  th:s is 
a meani-ng'ess fruitless and a very absurd 
exercise which we can avoid. We have no time 
for indulging in such things. The cost in the 
United States is very high and so they are 
charging the highest rate, and even after 
chaiging this h'gh rate of 16. 75 paise per 
kilometre, the i r  rail-road is still running at a 
loss. That indicates their cost of fuel. Their 
salary  structure, the wages and all the rest are 
correspondingly high and therefore thei r  rates 
are high. Therefore, multiplying the dollar by 
Rs. 7. 50 does not help and we should not 
indulge in this sort of internal comparison. This 
is also bad for another reason. The officers who 
run the railways feel, "Oh ! we are doing very 
well.'- And it makes them feel complacent. 

Another indication of justificatory app- 
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roach is where the Minister says in his speech 
that he is forced to increase the fare and the 
tariff because the costs have gone up. I ask : 
why have the costs gone up ? Whose 
responsibility is it to control the costs ? Now, 
here is a ten-rupee note and the Governor of 
the Reserve Bank solemnly premises me or 
anybody to pay rupees ten on demand. The 
question is can it purchase today what it did 
yesterday or months back or a year back ? 
To-day this ten-rupee note colued purchuse a 
certain amount of goods, Today it does not 
purchase as much as it did yesterday, and I 
am sure none of us are sure what it will 
purchase tomorrow. To give you a small 
example, with this ten-rupee, today I can 
travel as a I Class passenger from 
Ahmedabad to Baroda, a small distance of 78 
miles, but the way cur Minister is going 
about and increasing the fare, 1 am not sure 
whether next week this ten-rupee note will do 
for the same distance and that I shall not Ve 
detrained at Amul Dairy at Anand. And what 
will I do then. The point that I want   to make 
is... 

Dr. BHAI MAHAV1R (Delhi) : You 
can walk the rest of the distance. 

SHRIMATI SUMITRA G. KULKA-
RNI : Walking is aquite all right, but the 
point that I want to make is this. Does the 
Railway Minister realise that the single 
largest agency in controlling the cost are the 
Railways themselves ? 

SHRI BHUPESH GUPTA (West Ben-
gal) : The hon. lady Member has travelled to 
Mr. Hanumanthaiy's Benches without any 
payment at all. 

SHRIMATI SUMITRA G. KULKAR-
NI: If there is one single agency in this 
country which adds to the cost and which is 
capable of reducing the cost, it is the 
Railways themselves. After all what is cost ? 
Cost also includes freight and the freight is 
more or less completely controlled by the 
Railways. Costs go up not only on account 
of supply being less than demand, but also 
because supply becomes less as a result of 
the failare pf theRailwa\s to move goods in 
time. One example I will give about Ahme-
daboutbad. a month back there was a coal 
crisis in Ahmedabad and it is said that   the 

Railways had failed to move coal in time. At 
the same time, the atomic energy reactor at 
Trombay also failed. Because of the coal 
shortage the industry came to a standstill. 
There was a shortage of power supply which 
further augmented the difficulties of the 
industry If we had the supply of coal. I am sure 
the thremal power-houses would have 
continued to supply power to the industries and 
they would not have come to a standstill. 
Naturally the cost shoots up. But the Railway 
Minister says since the cost h is gone up, he 
has to raise the fare. Where do we stop at this 
rate ? In other words, I want to a«k : Does he 
realise that as the most important agency of the 
Government for transportation, they are 
equally responsible for controlling the costs of 
goods and services in the country ? Just as the 
Finance Ministry is responsible for hold ng the 
price-line, for keeping the smooth flow of 
money and for controlling costs, the Railways 
must realise that they are equally responsib'e 
for controlling the cost of goods. They should 
be aware of it and should be alert towards this 
duty of theirs. Unfortunately, I do not see any 
evidence of this awareness in this repoet. 

(Time bell rings.) 
SHRI BHUPESH GUPTA : I would 

request you to let her speak   a little more. 
SHRIMATI SUMITRA G. KULKARNI: 

Please excuse me for taking a little more time. 
The costs increase not only because of the 
interaction of supply and demand but also 
because the manufacturers as well as the 
consumers are forced to incurd a high 
inventory-carrying cost. A high inventory of 
stocks has to be carried because the 
manufacturer dees not know when he will get 
his wagon. He has to apply and wait in a queue 
for a wagon and even then he does not get it 
Warehouses and factories are overflowing with 
goods. Coal accumulates at the pitheads. They 
are not able to dispatch goods to different 
destina ions in the country. Why? It is became 
the w gons are not there. The hold ng of excess 
stock has to be financed. He cannot keep the 
stock without losses. He hzs borrowed money 
from the bank. He has not sold his goods and as 
such he has not received any payment. So, he 
has to boric w further money and a high rate of 
interest has to be paid on this borrowing. So, 
scarcity is created in  the   midst  of  plenty. 
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An ertificial scarcity is generated because our 
railways are no! able to transport the goods. 
Now, what does the Railway Minister propose 
to do about controlling this aspect and making 
the Railway Ministry realise that it is the 
responsibility of the Ministry to control tl e 
cost-structure of the countiy and redeem the 
promise of the Governor of the Reserve Bank ? 
If he is to be held responsible for his promise 
and if this ten-rupee note is to purchase all the 
goods that he promises, then I think it is 
necessary that the Railway Ministry and its 
officials realue that it is their business to 
control costs. In conclusion, I have got three 
very brief points for the serious consideration 
of the Railway Minister. The first is creating a 
climate in this Minis'ry whereby the efforts at 
improvement are not slackened. There is a 
tremendous ability, administrative abil i ty  in 
the Railway Ministry and they are capable of 
plucking the stars fiom the heavens if they 
want. Please that should be perpetuated, and 
this high quality of administrative efficiency 
displayed during the Bargla Desh crisis, should 
be perpetuated. These second is, institutio-
nal ising among the senior officers of the 
Railway Ministry a conscious awareness of the 
larger responsibi ity of the railways in 
controlling inflation and in ensuring stable 
prices. Today, as I said earlier, the officers feel 
that it is suffic ent to see that the trains start 
and arrive on their destination to provide coal, 
water, etc. but they are not realising that their 
larger responsibility. The real objective is to 
control the prices by ensuring sufficient supp'y 
all o-er the country. Las th ,  for creating this 
climate as well as for achieving this larger 
responsib i l i ty  of controlling the prices, it is 
necessary that the Railway Minister should 
think of setting up a planning and creative 
apparatus which will constantly relate the acti-\ 
ities of the railways to the ab tract, but very 
necessary objective of providing service which 
is of a high quality and reliability and at a price 
commensurate with the degree of comfort and 
reliability provided to the consumers. It is not 
sufficient that we run the services. We have to 
have reliability and quality of a respectable 
degree and the cost has to be commensurate 
with the service rendered by the railways. I 
would, therefore, like to see in future reports of 
the Railway Ministiy more of positive 
comments   on   these  aspects   and   less  of 

meaningless international comparisons. I am 
sorry for saying this because the statistics 
turned out by the Railway Ministry a e 
meaningless in whatever way I look at them. 

Thank you for the indulgence shown. 

SHRI BHUPESH GUPTA : The hon. lady 
should keep it up. 

SHRI SANAT KUMAR RAHA (West 
Bengal) : Before going into a discussion on the 
Bill, I have first of all to deeply appreciate the 
valiant role played by our railway-men in the 
last 14-day struggle against Pakistan. I deeply 
appreciate and value those martyrs who 
sacrificed their lives during the conflict. Now, 
while appreciating about the small surplus in 
the Budget for the coming year, I also 
welcome that the Minister has condoned the 
break in service of the railway workers as 
announced in the other House. But I request 
the Minister to clarify the position because on 
the 23rd May to a question which was 
answered theie it was said that no order of 
condoning was issued yet. 

[THE. VICE-CHAIRMAN (SHRI V. B. 
RAJU) in the Chair]. 

It should be clarified in this House. I request 
him to clarify whether any condoning order 
has been issued in respect of break in service. 

While I appreciate the valiant role that the 
workers and employees of the organisation 
have played and the very valuable and 
laudable service that they have given to the 
public, it has been stated that the losses have 
been due to pilferage, to theft, to some 
smuggling and to leakages and that these 
losses amount to a huge sum. I calculated it at 
about Rs. 50 crores. And only Rs. 19 crores ws 
have got as surplus. But I would request the 
Minister to go into the matter as to why these 
losses are there. From the very inception of the 
railways when the Britishers started these 
railways for colonial exploitation, from that 
day, ticketless travel is there. From those days 
some sot of thefts are there. May be the 
malady has increased today. I agree to a 
certain degree that these things do amount to 
certain losses.    But  my   main   emphasis 
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is that the administration is responsible for 
these losses. The question is whether the 
administration is running in the old, British, 
bureaucratic way, in the anti labour way in 
the interest of the vested class. If the 
cooperation of the employers, if the co-
operation of the employees, the workers at 
large is obtained, 1 think a happy situation 
will come. Let there be a platform for the 
workers to assemble and to co-opeiate with 
the Government and the administration. I 
can assure you then these thefts, pi'fera-ges 
and anti-social crimes will disappear. 

Sir, the Government claims that they are 
giving increased wages to the labour, the 
working class but ihey are not getting 
adequate return. The public complains that 
whereas they are paying for the fare, they 
are not getting even the standing 
accommodation in the third class. Why ? 
But there is enough accommodation for 
ticketless travellers. Sometimes I find that 
these people travel even in the first class and 
second class compartments. Day in and day 
out 1 find that there is no standing 
accommodation even in the first class, 
second class and even the third class. This is 
the way the railway management is func-
tioning. 

Sir, there are about 14 lakh employees at 
the command of the Railways and there are 
81 unions for the different categories of 
employees. Seme of them are still not 
recognised. The policy of dividing the 
working class is still going on. This is 
creating vested interest, anti-social atmos-
phere. This is creating bungling in the 
Railway Board. The talk about the Ganguly 
episode is still fresh. The talk is going on at 
every level of administration, in every 
society. People say there are so many big 
people in the Railway administration. The 
number of class I officers is so many that a 
sizeable amount is spent over them by the 
Railway Board. In spite of the socialist 
objective before the country, we are having 
a top-heavy administration. I do not know 
where this Rs. 4.0C0 crores is invested by 
the Railways. 

Sir, we are running in the 120th year of 
the railways in this country. But we are still 
running into   losses.    We say  that   it 

is due to conflict with Pakistan. It may be true 
to som» exten! only. But I would request the 
Government to see whether it is not due to 
certain lacunae in the functioning of the 
railway administration. 

Sir, 1 per cent of our population dai'y 
travels by rail and the Railways daily earn Rs. 3 
crores. The vast profits of this vast organisation 
should go for the social welfare of the people, 
for the development and improvement of the 
country. Running the railways in the service of 
the nation is a national task. But what do we 
sec ? We see that though it is developing, it is 
developing slowly. If we go to the rai way 
station or the Parliament House or some other 
railway office, we always face crowds. 
Excepting the Parliament House, I have seen at 
other places travel agents who do black-
marketing in the tickets of reservations. Why ? 
And people are ready to pay money. And you 
say, ticketless travel is there, losses are there, 
and so on. So, these things should be taken into 
consideration. 1 think a correct evaluation 
should be done in regard to investment so that 
we can come to a reasonable, rational calcula-
tion of income and profit. The income should 
be divided into two parts. One part should go 
for the pajment of interest, dividends, etc., and 
the other part should go for the deve'opment of 
the Railways. In this way you should think. 

Then the question of the working c'ass is 
there. The working class in the private sector 
undeitakirgs, in public sector undertakings, in 
business concerns and commercial concerns, is 
getting bonus. But the working class in the 
Railways does not get bonus. You can quote 
any law, any rules, the Constitution or any 
other thng. But the democratic demands will 
not be satisfied so long as ihey are not 
satisfactorily settled with the working class, in 
co operation with their organisations. So I 
request that the Railway Minister should go to 
the working class, win their confidence, recog-
nise their unions and irrespectre of political 
trends, organise them and bing them on one 
platform under a united front of railwaymen so 
that the Government and the united front of 
railwaymen can together fight against 
corruption, redtapism, pilferages and other 
anti-social crimes. I have been to Farakka.    I 
have been   to   Mughal 
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Sarii.    I always say that   these   big  yards or  
sh;ds  are   the   schooling   ground,    the 
training ground,   for   the   wagon   breakers. It 
does not happen   in   villages.     Wherever 
there are big yards or big sheds like Mughal 
Sarai, D:lhi, Farakka   or   some   other   big 
metropolitan towns, you will find   that   they 
are the places   where   the   wagon   breakers 
are   trained   and   schooled.    They   have   a 
gang and in connivance with some   sections of 
the staff thev operate.     I also   find   that the 
Government is spending more on collection 
from ticketless travellers than it  earns. This is 
useless.    Adopt some other   method so that in   
co-opera;ion   with   the   working class, you 
can check all sorts of   anti-social activities, so 
that our   moral   standard   will be   elevated.     
We  are  following   such   an uneconomic 
policy   that   we   cannot   economise our 
expenditure, we   cannot economise our B.idget, 
and we cannot check or control thefis and p 
lferages.     Ultimately it   is   degenerating   
ourselves.      This   is   a    vicious ci'de.      And   
this   vicious    circle    always creates    such    
an    atmosphere    where    no management is 
possible,   no   administration is possible, 
whether it is Railways,   Defence or   any  other   
sector  of   the Government. Such a vast 
national degeneration  has   been created due  to   
the   policies   of   the   ruling party.    So, I say 
that  these   things   should be changed and  we   
must,   in   co-operation with all sections, try to 
check   these   things and prevent the   anti-
social   elements   from creating hooliganism or   
anarchy   or   something like that which may 
destroy our future. I would request you   to   see   
the   objectives that   they   have   given   in   
their   pamphlet, during the previous Budget 
and this Budget. Two objectives have been 
given.    They say, for the Third Plan "...  to   
develop  sufficient capacity so that rail transport 
did   not become a bottleneck in the industrial   
development   of   the   country."      Has   it   
been achieved ?    What is the evaluation   of   
this objective ?  I think the bottleneck in 
wagons has destroyed West Bengal,   this   
bottleneck in wagons has destroyed   some  coal   
fields, this bottleneck has   destroyed   our   
industry and   agriculture.      Our   agriculturists    
are growing high yielding varieties but they  are 
not getting   the   transport.     So   they  are 
forced to sell their  commodities   at   a  low 
price, making what is called 'distress sales'. Our  
engineering   industries,   tea   industry, eoal 
industry, jute industry, are all  collapsing lor 
want o( wagons.    Yesterday I found 

in the newspapers that the CMDA wanted 
20000 wagons, but only 11000 were given. 
Why ? CMDA is a Government project. You 
have started it. What have you done ? This is 
the bottleneck. Not the Minister, the officers 
say that this is the position of wagons. Then I 
come to the second objective for the Fourth 
Plan, "... to provide capacity for freight and . . . 
traffic anticipated during the Plan period." Has 
it been fulfilled ? "To modernise the equipment 
... to the maximum extent possible with the 
available resources in order to improve 
efficiency and reduce cost ..." Has it been 
achieved ? No. Your Railway Board is a very, 
very, rotten administration. It should be 
reduced. It should be economic, it should be 
functioning, it should be active, it should be 
honest. What is the real authority ? I do not 
know. Some time back there was a dispute, 
who was the authority ? Minister Hanuman-
thaiya, or Mr. B. C. Ganguli ? Who is the 
proper authority ? Mr. Ganguli defied Mr. 
Hanumanthaiya and Mr. Hanumanthaiya defied 
Mr. Ganguli. The people did not know who 
was the real authority. That was to be made 
public. Planning is done bj the Planning 
Commission. Cabinet sees it. It sends it to the 
Railway Board which executes it. Whose 
authority is it ? These things must be made 
clear so that the bottlenecks in the 
administration . . . 

SHRI LOKANATH MISRA (Orissa) : 
After Mr. Ganguli has been fired, it has 
become clear that Minister is at the top. 

SHRI SANAT KUMAR RAHA : It has 
become smoke . . . (Time bell rings.) Sir, I am 
just concluding in one or two minutes. 

In 1949 d e to some mistake or some sort 
of political action or strike, some people were 
discharged, who could afford to go to the 
court, were reinstated. But those who could 
not go to the court for want of money, due to 
poverty, are still there. Why should they not 
be taken back into their positions ? Consider 
all these things and give them some 
compensation so that they can feel that our 
democracy is for the working class people. 
You are reiterating that you are not victimising 
them for their mistakes. Sir, I would end with 
these words, with these demands, of my people 
: "Electric train   from Howrah   to  Farakka 
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via Malda to North Bengal wanted: Electric 
train from Krishnanagar to Lalgola wanted: 
Railway-line between Malda and Murshida-
bad via Lalguda Godgasi so that the line to go 
to North Bengal be created." I demand that an 
infra-structure should 4 P.M. be made by the 
Railways so that road transport cannot cut 
down the earnings of rail transport. The infra-
structure should be made in such a way that 
agriculturists or industrialists or businessmen 
should have ready transport available to them 
to take their crops or other goods to nearest 
market. Agriculturists in the rural areas 
particularly in North Bengal sometimes feel 
that important towns in that area are delinked 
with the railways. 1 request the Railway 
Minister to look into this matter so that this 
democratic country of the poor agriculturists 
and others business should not suffer from 
any handicap for want of ready transport to 
take their crops and commodities to market 
places. 

SHRI   SASANKASEKHAR    SANYAL 
(West Bengal) : Mr. Vice-Chairman,   young 
Sumitraji from the Congress Party  made  a 
very good speech.    She also   expressed   tall 
expectations   from   the  Railway   Ministry. 
She was completely upset because she   over-
looked the fact that  the   Railway   Ministry 
had derailed  itself.    It   has   derailed   itself 
from the track of efficiency; it has  derailed 
itself from the track  of  rectitude.    So   far as 
efficiency is concerned, one   who   travels 
knows to his   full   cost  about   the  chronic 
late running  of  trains   and   over-crowding in 
coaches, as my friend Shri Raha has said and 
no body with a sense of decency   would enter 
into   the   baih  room  without   water. But 
nature's call is   so   powerful   that   one has to 
go there.   One going there for easing has to 
come out very uneasy.    At night   in the   
compartment   there  is   no light or fan except  
a  dim  bed   light  like the teaching light to 
counterfeit the gloom, according   to Milton.    
And there is  no   drinking   water. The hon. 
Minister himself has   stated   that the catering 
service  is   unclean  and   unhygienic and 
unacceptable.   So much has been said about 
ticketless travellers.    We, Members of 
Parliament and Ministers,   are   also ticketless   
travellers.    We  have,   therefore, no right to 
complain   on   our   own   behalf, But we have 
to voice the grievances  of   the 

people. The Railway has only one appreciable 
shunting line—the line of nepotism and 
corruption. The first speaker from the 
Congress Benches said that the Railway 
Board eats up everything. It is like the feudal 
drone which absorbs all the honey. It is not 
only top heavy, but top bellied. While in 
service, Members of the R a i l w ay  Board get 
precious jobs for their sons and nephews and 
sons-in-law and ncphc-ws-in-law. I have got 
documentary evidence in my possession and 
if anybody refutes it, I will prove it. Shri 
Mathur was the Chairman of the Railway 
Board and he ga\e an appointment to his son 
over the heads of meritorious persons. We all 
shed our tears of the Ganguli episode. I know 
that Shri Ganguli is an honest man, not really 
given to corruption. But he was gui l ty  of 
nepotism. He has a son who came over the 
heads of many others and some other 
Chairmen and some Chief Administrative 
Officers have done that. The recipients of 
these jobs are there and their qua l i ty  is such 
that can earn less than ten percent of the 
emoluments they received from these back-
door appointments. 

Sir. I do not know our friend, Mr. 
Qureshi. But I believe he is a very honest 
man. Mr. Hanumanthaiya was long ago in 
Mysore at the helm of affairs and he had a 
reputation. He is a good man. But, I won't be 
surprised if some day the discovery is made 
that their goodness has been taken advantage 
of and exploited by some really intelligent 
men who have put some relations of their 
own into the services and defamed them. 

Sir, this Railway Board is a composition of 
groups and factions. They deal with promotions 
and appointments. These aie done on a give-and-
take basis. Sir, you go to some middle-rank 
officers of the Administrative or Commercial 
Departments. They claim to be Indians like you 
and myself, with a Punjabi, with a ciat ard a 
pyjama. They have not got the sleek English 
diction and they live within their means. But, 
they do not create any impression upon the 
Railway Board because they do « not live beyond 
their means. But, Sir, there are other upstarts. 
They strut like Englishmen, looking very smart 
and they have a diction of their own, overbearing 
and arrogant.    Sir, they make unearned income 
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and part of this unearned income goes very 
steadily into the long pockets of the long 
Members of the Railway Board. 

Sir, Mr. Ganguly was a thorn in the 
flesh. I am not all praise for him. But, Sir, he 
tried to break this system and, therefore, he 
was sacked. Poor Hanumanthaiya, Sir, he me 
ns very well by the people, but he exactly 
sacked that person who was at the head, who 
could have assisted him in getting rd of the 
undesirable elements. In any case, Sir, poor 
Mr. Hanumanthaiya is a failure. He is a 
failure and if he is a faiiure, it ought to be left 
to him to consider whether he should 
continue in office or he should relinquish. He 
has got a good precedent. Shri Lai Bahadur 
Shastri was the e. He said that he failed as the 
Railway Minister to prevent the catastrophes 
and calamities and he resigned. Why does 
not Mr. Hanumanthiya rise up and say that 
he has been unable to prevent corruption and 
nepotism . . . 

AN HON. MEMBER : And wagon-
breaking. 

SHRI SASANKASEKHAR SANYAL : 
Yes, wagon-breaking also. Therefore, he 
should resign ar.d then, he would go higher 
up, much higher. Therefore, Sir, I demand on 
the floor of this House that there should be a 
Parliamentary Committee to make a probe 
into the affairs of the administration of the 
Railway Board. I demand further that the 
Railway Board as it is today should be totally 
abolished and, instead of that, a cheaper and 
more effective machinery should be made 
available. There are the regional committees 
and let there be a co-ordinating committees 
to deal with the inter-relationship of the 
regional committees and that will serve the 
purpose. 

Then, Sir I would like to come to the 
socialistic concept and socialistic approach. 
They Railways are the biggest employers and 
they are throwing out of employment every 
year the largest number of employees. 
Automation has been introduced in West 
Bengal and we in West Bengal tried to resist 
it very much when our Government was 
there, the bigger UF Government, my friend, 
Shri Raha's UF and my UF together at that 
time. But, after that, Shri Profulla Ghosh 
forcibly   made   it   possible   for the 

South-Eastern Railway to bring in automation 
into the Garden Reach. There has been so 
much of surplus. Automation does its own 
business so far as the SE Railway is concerned 
and :t does the business of other Railways and 
it does the business of private persons. The 
jobs have become surplus Why? They have 
been demoted. But these jobs are earmarked 
for abolition. When these people die or retire, 
these jobs will be abolished. 

Sir, the diesel engine and electrification 
have increased the load. That means that 
manpower is being retrenched. They are kept 
as surplus. Sir, I am not a trade unionist. I do 
not understand much of trade unionism. I had 
schooling in the old class. We had only 
patriotic and political slogans. But I am trying 
to understand something of it even at this 
stage. 

Sir, the ordinary rule is that after 240 days 
of works, a worker becomes permanent. But 
that is now almost a dead letter. Even during 
the British days, the retired persons used to 
give nominees for those appointments. 
Nowadays the hands of the clock are being put 
back. These people are being demoted. Jobs 
are kept on the surplus list. I charge the 
Railway Administration, the Railway Ministry, 
with not only creating the present 
unemployment and under-em-ployment, but I 
also charge the Railway Ministry with creating 
a potential unemployment of a volume which 
is not comparable to that in any other 
department. Sir, the greatest public sector, the 
greatest employer, is now undertaking the most 
cruel and atrocious anti-socialistic drive. 

Then, several thousands do the work in 
electrification track. When electrification is 
done and the traction is done, this work will 
not be there. They can be diverted elsewhere. 
For example, in Bezawada new construction is 
there. The Railway Board people have been 
encouraging factionalism. The present 
Manager, the successor of Mr. Ganguly, played 
a game. He allowed himself to be gheraoed by 
local people demanding that they must be 
given jobs. Why? Well, the bottleneck of 
corruption and the bottleneck of nepotism 
would have its full play. New recruits would 
purchase employment. 
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Therefore, I submit that the whole sys-
tem has to be reconstructed, lock, stock and 
barrel. We are standing in the old bureau-
cratic structure. That has to be displaced by a 
dynamic, democratic set-up with a healthy 
socialistic approach from all points of view. 

Thank you. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Mr.  Kemparaj. 

SHRI B. T. KEMPARAJ (Mysore) : Mr. 
Vice-Chairman, Sir. while supporting this 
Appropriation Bill, which annually we have 
to do... 

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : This is most  unfortunate . . . 

SHRI B. T. KEMpARAJ : I want to say 
a few words in this connection. 

Sir, as it has been already said by many 
of the hon. Members, the Railways in India is 
a very large public concern. It is a concern of 
public utility. So from that aspect we have to 
consider how best this public utility service 
has been serving the desires, the needs and 
the requirements of the public. I do not want 
to enter into the detailed description of the 
shortcomings, because our country being a 
poor country it has to have poor equipment 
for the running of the railways. As the 
economy grows, 1 think, improvement can be 
made in the system of railways as also in 
respect of coaches, engines and all other 
things. 

Apart from that I want to deal with one 
other aspect of the matter and that is about 
administration and policy. What is the main 
function of the Ministry and what is the main 
function of the Railway Board? What is their 
relationship on which the co-ordination of 
the working of these two units lies ? This is 
the point which I want the hon. Railway 
Minister to answer. The policy matter is well 
known—what promises we make, what we 
commit for the public good—and that is to 
be borne in mind whenever policies are laid 
down and worked out and the required 
assistance is given to the public at large. On 
this issue everyone of us,   every   leader  of 

every party in the country, every citizen of 
India knows but what exactly is the admi-
nistration of the Railway Board and the 
Ministry and their co-ordination ? That is what 
I want to know from the hon. Minister. 

We have agreed and given upto ourselves a 
Constitution conferring tertian rights and 
privileges on the bagkward classes, The hon. 
Minister has been pleased to say on the floor of 
this House on so many occasions that the 
interests of the backward communities, of the 
depressed and oppressed people have been 
safeguarded, But I wan to know how far his 
version of it, how far his promise has been 
given effec to. Is it the administration which 
should give due consideration to the 
represntations of the employees who have been 
serving in the railways or is it the policy of the 
Ministry that has to safeguard the interests of 
these poe-ple ? That is the quesition before us. 
All the leaders have been unanimously saying 
that the interests of the dewntroddon and the 
suffering people must be safeguarded. What 
are the ways and means by which these sayings 
can be materialised or achieved ? That is the 
point which we have to consider, 

The sceond point which I want to mention 
is, the Railway Minjstry, especially the railway 
departments have been giving several 
contracts. Up till now, in how many cases the 
contracts have been given to genuine 
scheduled caste or scheduled tribe persons ? 
Catering departments are there. Is there any 
one instance where any scheduled caste or 
scheduled tribe person has been encouraged to 
start a catering establishment or even a stall for 
selling fruits or books ? Is there one single 
instance where such a single individual's case 
has been taken into consideration ? Taking is 
very easy but doing is very difficult, I can 
understand. Therefore, what I want to say is 
that where-ever it is reasonable and feasible, 
when there is a deserving case that may kindly 
be taken into consideration and given a chance. 
That is my approach. Apart from that I am not 
here to try to make out a case especially for an 
individual or a person who is not capable of 
doing his work or discharging his duties. 
Whenever there is a person who is suitable, 
who is capable, who can understand what type 
of work has been entrusted to him, his  case  
must   be  consi- 
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dered. Special consideration and special 
encouragement should be given in such cases. 

SHRI MAHAV1R TYAGI :   They must 
apply for it.    Have they applied? 

SHRI   B.  T.   KEMPARAJ :   Applied, 
applied and applied and failed. 

 
SHRI JOACHIM ALVA (Nominated) : 

Excuse me, you are mistaken. Mr. M.rdha, the 
Home Minister, himself told publicly and it 
came in papers also that there are many I. A. S. 
officers who have untouch-ability in their mind 
about the untouchables. 

SHRI B. T. KEMPARAJ :   Sir,   for the last 
24 to 25 years,   since the   inception of the 
Constitution, the Railway Ministry have filled up 
about   only 1.4   per cent of vacancies in I class 
vacancies out  of 167 per cen that have   been   
reserved   by   the   Central Government.    
Therefore,   this suffices   for me to    say that   
the 16^  per cent   of   the vacancies   that  might   
have been   filled up provided there were suitable 
and able candidates, have not been filled up. It is 
not possible to   make  out   therefore,   what   is 
the guarantee to   the protection  that   has been 
given under the Constitution.    whftner   ' has been 
strictly   adhered to   or followed, I leave the 
matter at that. 

Coming to the railway catering coaches, Sir, 
you   have also   been   travelling   from Delhi to 
Hyderabad and   I have   also been travelling   
from   Delhi   to   Banglore   and from   Bangalore     
to   Delhi.     You   mus have     seen     the    kind     
of     food     that is being served for us in the 
railways.    You must have seen the way of their 
serving and the way of their preparing rice.   
Sometimes, the rice is not at all  well boiled or it 
is not cooked well.    The other items of foodstutts 
that are being served are  also far below the 
required quality. They take sufficient money, but 
good quality of food is not served. This has to be 
looked into.    It  has already been pointed out by 
some of  the hon.    Members that you do not find 
water in lavatories when you  are  travelling   in   
trains.     Sometimes you have to face horrible 
situation.   Ladies 

are   travelling,   children are   travelling and 
they face so many inconveniences during the 
travel.     As   far   as   possible,   such 
things should be   set   right.    Wherever 
there   is possibility, the same should be 
looked   nto and the subordinate officers 
given directions just to   see whether   there 
is  water   in the tanks or not.    It should   be 
checked up at every station.    If   that   is 
not   done   the travellers would continue to 
suffer.      in fore, with  these   suggestions 
I    thinkinw Ministry or the Railway Board, 
whichever is directly concerned with  the 
Administration will look   into the   matter 
and set   all these things right. 
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SHRI N. H. KUMBHARE (Maharashtra) : 
Mr. Vice-Chairman, Sir, I will only deal with 
the neglected class of labourers, working in 
Railways. They are negletced because even 
though they work for the Railways they are not 
getting the status of railway employees. These 
workers work for years together. They work 
there regularly like other workers, who have 
got the status of railway employees but the un-
fortunate part is they are required to work 
through the contractors. The Railways have 
introduced intermediaries through whom 
certain types of work is got executed by the 
labourers who are employed by the contractors. 
Goods and parcels handling, ash and ccal 
handling, cinder picking, engineering works 
involving large scale construction, removal of 
cinder residue, rubbish etc. from workshops 
conservancy items and other ad hoc types of 
work are got done through contractors. In fact, 
these workers are entitled to the status of 
railway employees but unfortunately as I stated 
earlier, these labourers have been treated 
diffenently and they are left to the mercy of the 
contractors. Even though these warkers have 
been working for 10, 15, 20 or even 25 years 
the wages which are being paid to them by the 
contractors do not represent what could be 
called a   subsistence 
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Secondly, wiih the change of contractor these 
workers have to go or accept whatever 
condition the new contractor may dictate 
because the e labourers have no bargaining 
capacity. They do not enjoy an other amen:ties 
like leave privileges or even security of 
employment. In the context of erad:cation of 
poverty these neglected class of workers must 
be taken care of because they do the work of 
the Railways. It may be true that these workers 
could be had at a low wage but it will not be 
proper—I should say it is immoral—to extract 
work from these workers work at a low wage 
rate. All these types of work which essentially 
form part of the work of the Railways and 
wlrch are continued for years together should 
not be got done through the contractors. Now 
he have got a law by which the contract system 
has been abolished and it will be in the fitness 
of things if these contracts are done away with. 

Then there is another type of work which 
is done by the Railways and that is called 
project work. The workers who are employed 
on the*e projects are paid low wage as 
compared to the wages payable to regular 
railway   employees.      These   workers   are 

available at a low  wage rate and   the ways 
employ them by   paying them not half   the   
minimum   wage.     This pi needs to  be   
reviewed.    I   would, ther request the   hon. 
Railway  Minister    I mine the   working  
conditions of   tht. types of workers.    I 
would    point ou whatever amount is   being 
paid    to t' tractors is paid direct to these 
worker' wage rate   would positively   improv 
great extent.    Why should there be mediary 
to exploit these workers'?   1 my suggestion is 
that all   these worki are employed   
regulargly must be   gt> status of   regular   
railways   employ even though there is work 
for shorter j the wage rate that is paid  to the 
workers projects should   be on par   wirh   
the wage which  are   being   paid to   regular   
rail* employees. 

Thank you. 

THE VICE-CHAIRMAN (SHRI \ 
RAJU) : The House stands adjourned 
11.00 AM. tomorrow. 

The House then adjourned 
thirty-five minutes past five of 
clock till eleven of the Thursday, 
the 25th May, 1972. 


